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Copy fotuarded to the followrng for 
'nformabon 

and necessary actron:-
1.The RegistraFcum-Princrpal 5ecret6ry to Hon ble the Chref lustice, RaJ, Hlgh court, lodhprrr/ Benr-h, la,pur
2,The sec.etary to the Liw l'4inister, Government ol Ralasthan, ,arpur.
l.P.S. to All Hon'b e rudqes at lodhpur
4,The Principal Secretdry to the Government, Law Department-Cum-Legal RemembEn.e, Rdtasthrn, la p!r.
5.The Secretary to the Government of Ralaslhan, Department of G€neral Adminisvanon (Gr.2), larpur.
6.The Secretary, Lokayukta, Sachivalaya, Jaipur
7.The Accountant General, Ralasthan, Jaipur.
a.The Registrar General /RegistE(vtE.)/(Admn.)/(Rures)/(Class )/(Exam.)/OSD(F&l)/(ludrc al) RarJsthan rl .rh

Court, lodhDUr and Reqistrar hq. At Delhr.
9,The Regrstra(admn.), Rajasthan Bigh Court Bench,.laipur Eth the.equest to dstrblte the copes of thr.

order to all the Hon'ble rudqes srttrng at larpur through PS,, I'4ember Secretary, Rarasthan State L(.qdi
seNices Authonty and all the rudicral Offi.ers posted rn the Regrstry at Jarpur Bcnch, laipu..

10,All )t. Regist.ars/ Oeplty R€gistrars, Ratasthan Hiqh Court, lodhpur/ Bench, latpu.,
1l.Cgncerned Dls with the request to seNe./circulate the copy of this order to the corcer.c.r

MAcrs/Officers/rreasury Offrcers as D€. drrcct,on rssued vrde thrs offrce lelter No 17022 ddted 08.10.2015
l2 The Drrector, Ralasthan state ludioal Academy, ,odhpur.
l3.A.o.l , classrhcatron Se.tion (website), Rajasthan H qh court, lodhpur/Bench,ln p
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